.

IN THE CENTRAL D’IVISTRATIVE TRIQUVAL HYDERABAD BENCH \T HYDERABAD -
0.A.NO. 6\1—- /93 .

-  Date of Order: &/7-93

)

Betweens

' -~
1, Divisional Failway Mgznager, (DG) :
.Soutn Central Railway, Secunderabad, C

.2- Dﬁrm—.vgf\nt T?a}v I:-::-—-V-\CtOr (Con)
_S8.C.Rly, Secunderabad.

3. Chiefl Signa}l Inspector,

Signal & Telecommun1Catlon Department,
S.C.Rly, Secunderabad.

. ’ Appiicants._
S and e |
1. N- Vaklkjﬂcinﬂiq-
2, Presiding Officexr, Labour Court,
* Narayanaguda, A.P,Hyderabad,

.s Respondents.
f
Fer the hpplicantsh Mr.N.:.Devraj, SC for Rlys,
For the Respondentst .o

CORAMS : : ]
THE HO:'BLE Mit. JUSTICE V.NEZLADRI PAO 3 VICE CHATIRMAN

AND
THE HON'BLE MR,P.T.TIRUVENGADAM : MEMNBEF (ADIHJ.‘I) ‘
The Trlbunal made the following Order:-

Admit, The operation of the order dated 11-3-92
- : _ .
in C.M.P.No. > /83 is suspended until further orders.
Issue notice to the KRespondents. . -

Post the case on 6,9,.930

1. The Divisional Railway lanager (B,G) S.C.Rly, Secunderabad.
2. The Permanent Way Inspector (Con) S.C.Rly. Secunderabad.
3. The Chief 8ignal Inspector, Signal & Telecommunication

" Department, 3.C.HKly, Secunderabad.
+« The Pre51d1no Off;cer, Labour Court, Narayanaguda, cherabad.
. One copy to iHr. N R.Devraj, SGC for Rlys. CAT.Hyd. }

» One copy: “to-Mr -
« One S_Qa.re CﬂPY.
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I THE CENTRAL ADMINISTBATIVE TRIBUNAL
FHYDERABAD BENCH AT HYDERABAD

/

HON'BLE MI.NUSTICE V.NEELADRI RAO
VICE CHEIRMAN

H3
&

."’D

THE HON'BLE .A.B.GORTY ; MEMBER(AD)

#}D
» T . CHANDRASEKHAR REDLY

MEMBER(J) -
AND _——

THE HON'BLE MR.P.T.TIRUVENGADZM :M(a)

THE HOM'BLE M

Dated 3 (o_- ~]-1993

.ORDER/ JUDGMEND+™

M-;i. /R..T;,'."‘ C-‘;"*- Non
in
az,

T A.No.. (W.pa C)

0.A.No. b\

Admitted and Interim directions
issued

-—

Allgwed

Disposed of with directions
Digmissed
Difsmissed as withdrawn

siissed for default,
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